_ THE HIGH COURT Al
, AND CONDITIONS : F SERVICE) AMENDMENT ACT, 2005

&

' No. 46 0F 2005

; e ofServwe)Act 1958

~BEit enacted by Parhament m the Fifty-sixth Year of the Repubhc of. Indla as follows:—

“V'CHAPTERI

PR.ELIM[NARY
“Short title - - 1. (1) “This Act may be called the Hrgh Court and Supreme ECourt Judges (Salarles anﬂ
cand Condrtlons of Service) AmendmentAct, 2005.. L

- .commencement.

o (2) It shall be deemed to have come mto force on the lst day of Aprrl 2004 e

© Amendment .- 10
. of section 17A. referred to as the Hr

S (#i) for the words “and thereafter at the rate of thxrty per cent of his® salary
“ ... subject to_a minimum of twelve hundred and seventy-fi: per mon ”, the

+his‘dearness pay- subject to'a minimum of one th
f’rupees per month” shall be substltuted

SUPREME COURT JUDGES (SALARIES

o [1§;h'sé’ tember; 2005.]

28 of 1954,




‘ {OF‘ZOGSl e Hzgh Court and Supreme Caurt Judges (Salarres ami 1079
' Conditions of Service) ' :

Judges Act, for the words “three thonsand” and ~Amendment.

“t five hundred” and “six thousand” shall aogéecuon |
to4 bt ke it 4 e
" 5. Inthe First Schedule to the High Court Judges Act— S Arueuument‘ k
B N o ) . " of the First -
(a) inPart I,— k R CoL e e Schedule,
'f:_;(l) mpa 2— L k -
wy (A) ine lause (a), forthe letters and figures “Rs. 14 630” the letters
: _;and ﬁgures “Rs. 21 945 shall be: substrtuted, = :
(B) mclause (b) for :
and ﬁgures “Rs l_,,.
f‘?‘R/’s’. the lettors and figures _tzs 2,70,000" and “Res. 2 34,000"
. shal! resp ' ; ‘
(u)mparagraph% for the letters and ﬁgures “Rs 1 80 000” the letters and:
ﬁgures “Rs. 2,70,000” shall be substrtuted,
. - (i) mparagraphl) forthe letters and ﬁgures “Rs 51 190” the letters and
. ﬁgures “Rs. 76 785" shal! be substltuted o
(b) mPartH-——
and ¥33,799” shall res;secnvely be substrtuted
B ‘(c) mpamu——;{_,_ I .
(l) mpamgtaphz—— R o -
(A) in clause (b), for the letters and ﬁguxes “Rs 5 ,200”, the letters
and figures “lls 7, 800” shall be substituted;
. (B) in the proviso, for the letters and ﬁgures “Rs l 80 ,000” and
. “Rs ", the letters and figures: “Rs. 2 70 000" and “Rs. 2 34,000”
A fshall respoctively be subsmuted o ‘ k
Sl Aﬁgﬁuﬁm aﬁ‘iﬁh;Smmn Courr § ,\p@ﬁms"ﬁb CONDITIONS OF Ssnvrcrz) :

e 6. In sectron 13 of thc Supreme Court Judges (Salaries and Condit 9<Servrce) Amend'ruent A
410f 1958 . Act, 1958 (hmmamr ret‘emd to 8 the Supmae Cotm J' ’_ Act), clause (a) shall be of section 13,

Insertion of
. new section
- 13A.




- of section

. of the

(1080 High Courtand s (Salaries and  [acTd60r2008]

Benefit of -
added: years of
Cservige, -
Amendment . 8 Inthe Supteme Court Judges Act, ins
6A. oo - (i) inclause (a)—
o (afterthew
his salary”, the words “plu
5 (BY after the
salary” the words-*p
, ) in clause.(b), af
: salary” the words “pu

Amendment of -
~ _section 23. of 1

fp_er cent of the

Amendment 10, In section 23B of the Supreriie tthousand” and

of section . Tis 199 1
23B. _wdrcd shgl.i_

respectxvely e snbsntutc:d

" Ameﬁdmcm_ - 11 In the Schedule to the Supre' '
‘ (a)mPartlmﬁ o
) i paragraph 2,

: (4).the wordsand who h s ¢on
- service for pension asa Ju ‘i

Schedule.

mt" ”ss-thanseven yearsof =~




